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Final Order No.   55140-55141/2017  

Per S. K. Mohanty:  

 Heard both the sides and perused the records. 

2. Issue involved in these appeals relates to clandestine removal 

of goods.  Both the sides agree that the order passed by the lower 

authorities suffer from various inconsistencies with reference to 

appraisal of facts and also violation of the principles of natural 

justice. Thus, the matters should go back to the original authority 

for de novo adjudication in line with the Final order No. A/52349-

52409/2017-Ex(DB) dated 09.03.2017 passed by the Tribunal.   
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3. Accordingly, after setting aside the impugned orders, the 

matters are remanded to the original authority for passing of the de 

novo adjudication orders. Needless to say that opportunity of 

personal hearing should be granted before deciding the matter 

afresh. 

4. The appeals are allowed by way of remand.  

(Dictated and pronounced in open court) 

 

        

 

                      (S. K. Mohanty)     

Member(Judicial) 

Neha 

 

 

 

 

 

 

 

 

 


